MINUTES OF NORMS COMMITTEE (NC-7) OF
‘PLASTIC & RUBBER PRODUCTS’
MEETING NO. 43/AM15
SCHEDULED TO BE HELD ON 21.01.2015
(HELD ON 28.01.2015)

UNDER CHAIRMANSHIP OF
DR. L.B. SINGHAL, ADDITIONAL DGFT

Meeting No. 43/87-NC-7/2014 of NORMS COMMITTEE (NC-7) dealing with
‘Chapter 39 and 40 of ITC (HS) Code’ scheduled to be held on 21.01.2015
(held on 28.01.2015) under the Chairmanship of Dr. L.B. Singhal, Addl. DGFT,
Udyog Bhawan, New Delhi-110011. Following officers attended the Meeting:

1) Shri Nand Lal, Senior Development Officer, DIPP
2) Smt. Chander Kanta Pandey, FTDO

2. The Committee confirmed Minutes of NC Meeting No. 42/AM15 held on
14.01.2015.

3. The Committee, after deliberations, approved following cases and RLA
concerned shall take consequential action as per Foreign Trade Policy/Procedures:

MANUAL CASES

“Case No. A-201  |PARADISE POLYMERS LTD.|[HO F. No. " |lStatus: |
__ 01/87/050/00196/AMI4/DES-V1I | Deferred
"NC No.:43/AM15 |[Adv. Lic. No. ~ |[RLA F. No. "I
Dated: 28.01.2015 0310744316 dated 06.08.2013 _ ||03/95/040/00370/AM 14 |

Request: Fixation of adhoc norms in respectof Advance Authorization No.
0310744316 dated 06.08.2013

Decision: In response to D/L dated 30.12.2014, the firm had submitted its reply, a

copy of which was forwarded to D/o C&PC on 13.01.2015. Comments awaited from
D/o C&PC.

Deferred for three weeks.
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[ CaseNo.A-202  |[INTERNATIONAL HQ F. No, Status:
. CONVEYORS LTD. 01/87/050/00419/AM14/DES-VI! ||Deferred
NC No.:43/AMI5 ||Adv. Lic. No. RLA F. No. Il
Dated: 28.01.2015 |{0310761263 dated 10,12.2013 03/94/040/00720/AM 14 L
Request: Fixation of adhoc norms in respect of Advance Authorization No.
0310761263 dated 10.12.2013
Decision: A D/L No. 46011/109/2012-PC.II dated 11.11.2014 was issued by D/o
C&PC to firm. This was followed by Reminder from DGFT on 07.01.2015 giving
15 days time for submission of information. ¥
Deferred for three weeks.
Case No. A-203  |[INTERNATIONAL ~ |HQF.No. ) Status:
[CONVEYORS LTD. 01/87/050/00421/AM 14/DES-VII ||Deferred
NC No.:43/AM15  |[Adv. Lic. No. RLA F. No. '
Dated: 28.01.2015__ 0310761253 dated 10.12.2013 93/94/040/(_)0730/AM 14 N
Request: Fixation of adhoc norms in respect of Advance Authorization No.

0310761253 dated 10.12.2013
Decision: A D/L No. 46011/109/2012-PC.II dated 11.11.2014 was issued by D/o
C&PC to firm. This was followed by Reminder from DGFT on 07.01.2015 giving
15 days time for submission of information.

Deferred for three weeks.
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CaseNo. A-204  |[INTERNATIONAL HHQ F. No. ~[status:
________ |[CONVEYORS LTD. _|[01/87/050/00422/AM [ 4/DES-V1I |Deferred

‘_NC No.:43/AM15 |Adv. Lic. No. RLAF.No.

| Dated: 28.01.2015 ||0310761260 dated 10.12.2013 03/94/040/00738/AM 14 ]

Request: Fixation of adhoc norms in respect of Advance Authorization No.

0310761260 dated 10.12.2013

Decision: A D/L No. 46011/109/2012-PC.11 dated 11.11.2014 was issued by D/o
C&PC to firm. This was followed by Reminder from DGFT on 07.01.2015 giving
15 days time for submission of information. V

Deferred for three weeks.

Status:
Deferred

Adv. Lic. No. _IEA F. No._h
0810125073 dated2_5.09.20]3 | 08/24/040/0027I/AM_I4 A ]

Fixation of adhoc norms in respect of Advance Authorization No.
0810125073 dated 25.09.2013

Case No. A-205  |[AERON COMPOSITE PVT.HQ F. No. N
LTD. 1[01/87/050/00311/AM14/DES-V1I

NC No.:43/AM15
Dated: 28.01.2015

Request:

Decision: A D/L No. 46011/94/2013-PC.1I dated 22.08.2014 was issued by D/o

C&PC to firm. This was followed by Reminder from DGFT on 23.12.2014 giving 15
days time for submission of information. Reply awaited from the firm.

Deferred for three weeks.
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_ Deferred

NC No.:43/AM15 |Adv. Lic. No. ~ |IRLAF. No.
Dated: 28.01.2015 0810125187 dated 27.09.2013 ||08/24/040/00272/AM 14

Status:
D. 01/87/050/00312/AM14/DES-VII

Ease No. A-206 _”ﬂzRON COMPOSITE P\'/T.PE F. No.
LT

Request: Fixation of adhoc norms in respect of Advance Authorization No.
0810125187 dated 27.09.2013

Decision: A D/L No. 46011/94/2013-PC.11 dated 22.08.2014 was issued by D/o
C&PC to firm. This was followed by Reminder from DGFT on 25.11.2014 and
12.01.2015 (Final Reminder) giving 15 days time for submission of information. Reply
awaited from the firm.

Deferred for three weeks, '%/

Case No. A-207 EASTMAN RECLAMATIONS |[HQ F. No, Status:

| 1101/87/050/00131/AM14/DES-VII ||Deferred
NC No.:43/AM15 |[Adv. Lic. No. and Date IRLA F. No. ‘
Dated: 28.01.2015 ||3010094324 dated 03.06.2013 [130/24/040/00008/AM 1 4 L

Request: Fixation of adhoc norms inrespectof Advance Authorization No.
3010094324 dated 03.06.2013

Decision: A copy of representation of firm has been forwarded to DIPP on 07.10.2014.
Comments awaited from DIPP.

Deferred for three weeks.
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[ Case No. A-208 BAYER MATERIALSCIENCE|[HQ F. No. Status:
PVT. LTD. ~ |01/87/050/00076/AM15/DES-VII |Deferred
NC No.:43/AM15 ||Adv. Lic. No. ~ |IRLA F. No.
Dated: 28.01.2015 (0310771923 dated 25.02.2014  |(03/94/040/00978/AM 14 i _

Request: Inclusion of Import Item No. 3 — Triethyl Phosphate left out by NC against
Advance Authorization No. 0310771923 dated 25.02.2014

Decision: A copy of representation of firm has been forwarded to D/o C&PC on
23.12.2014. Comments awaited from D/o C&PC.

Deferred for three weeks. 1)(‘

|

Case No. A-209  |[JAIN IRRIGATION|[HQ F. No. Status:
_ SYSTEMS LTD. 01/87/162/00127/AM 1 5/DES-VII ||Deferred

'NC No.:43/AM15 ||Adv. Lic. No. RLA F. No.

Dated: 28.01.2015 ||0310483881 dated 26.08.2008  (03/83/040/00298/AM09

Fixation of input output norms against Advance Authorization No.

Request:
0310483881 dated 26.08.2008 in respect of M/s Jain Irrigation
Systems Ltd., Mumbai

Decision: A D/L No. 46011/24/2008-PC.1I dated 13.01.2015 was issued by D/o

C&PC to firm. It was decided by the Committee to issue a Reminder to firm giving
15 days time for submission of information.

Dcferred for four weceks.
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[Case No. A-210_ |JAIN IRRIGATION|[HO F. No.
SYSTEMS LTD. 01/87/162/00128/AM15/DES-VII |

NC No.:43/AM15 Adv Lic. No. RLA F. No.
Dated: 28.01.2015 ||0310511433 dated 13.03.2009 03/83/040/0_0563/AM09 |

Status:
Deferred

Fixation of input output norms against Advance Authorization No.

Request:
0310511433 dated 13.03.2009 in respect of M/s Jain Irrigation
Systems Ltd., Mumbai

Decision: A D/L No. 46011/24/2008-PC.I1 dated 13.01.2015 was issued by D/o

C&PC to firm. It was decided by the Committee to issue a Reminder to firm giving
15 days time for submission of information.

Deferred for four weeks. 1\/

“Case No. A-211 “JAIN lRRlGATION”HQ F. No. Status:

SYSTEMS LTD. 101/87/162/00129/AM 15/DES-VII |Deferred

Adv. Lic. No. RLA F. No. '
03/83/040/00477/AM1 | |

NC No.:43/AM15
_Dated: 28.01.2015 [[0310614995 dated 08.02.2011

Fixation of input output norms against Advance Authorization No.

Request:
0310614995 dated 08.02.2011 in respect of M/s Jain Irrigation
Systems Ltd., Mumbai

Decision: A D/L No. 46011/24/2008-PC.II dated 13.01.2015 was issued by D/o

C&PC to firm. It was decided by the Committee to issue a Reminder to firm giving
15 days time for submission of information.

Deferred for four weeks. b{
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JAIN

Case No. A-212 IRRIGATION||HQ F. No. Status:
SYSTEMS LTD. 01/87/162/00130/AM15/DES-VII |[Deferred

NC No.:43/AM15 ||Adv. Lic. No. " |RLAF. No.

Dated: 28.01.2015 0310649832 dated 23.08.2011  [[03/83/040/00205/AM12

Request:

Fixation of input output norms against Advance Authorization No.

0310649832 dated '23.08.2011 in respect of M/s Jain Irrigation
Systems Ltd., Mumbai

Decision:

A D/L No. 46011/24/2008-PC.1I dated 13.01.2015 was issued by D/o

C&PC to firm. It was decided by the Committee to issue a Reminder to firm giving
15 days time for submission of information.

Deferred for four weeks.

p

‘ Case No. A-213

||ASP SEALING PRODUCTS

HQ F. No.
LTD. 01/87/050/00277/ AM09/DES-VII
NC No.:43/AM15 |[Adv. Lic. No. RLA F. No.
Dated: 28.01.2015 0510223090 dated 01.07.2008 05/24/040/00223/AM09

Status:
Deferred

Request: Amendment in the description of Export Product against Advance
Authorization No. 0510223090 dt. 01.10.2008

Decision:

05.01.2015. Comments awaited from DIPP.

Deferred for three weeks.
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Status:
Deferred

Case No. A214  ||ASP SEALING PRODUCTS|HQ F. No.
. LTD. 1101/87/050/00455/AM09/DES-VII

NC No.:43/AM15 _'“ixdv. Lic. No. '“RLA F. No. H
0

Dated: 28.01.2015 [/0510228727 dated 01.10.2008 05/24/040/00437/AM09

Request: Amendment in the description of Export Product against Advance
Authorization No. 0510228727 dt. 01.10.2008

Decision: A copy of Representation of firm has been forwarded to DIPP on
05.01.2015. Comments awaited from DIPP.

Deferred for three weeks.

Case No. A-215 |[HELIOS PACKAGING HQ F. No. Status:

_ 01/87/050/00223/AM14/DES-VII |Deferred
NC No.:43/AM15 ||Adv. Lic. No. RLA F. No.
Dated: 28.01.2015 ||0710095382 dated 15.05.2013 07/24/040/00542/AM13

Request: Fixation of adhoc norms in respect of Advance Authorization No. 0710095382
dated 15.05.2013

Decision: A copy of representation of firm has been forwarded to D/o C&PC on

05.01.2015. Comments awaited from D/o C&PC.
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[Case No. A-216  |RAPID ENGINEERING CO. HQ F. No. Status:
PVT. LTD. 01/87/050/00602/AMO9/DES-VII ||Deferred
NC No.:43/AM15 | Adv. Lic. No. RLA F. No.
Dated: 28.01.2015 0510233178 dated 23.12.2008  ||05/24/040/00580/AM09

|

Request: Enhancement in the quantity of Import Item No. 5 — Titanium Dioxide (Rutile)
against Advance Authorization No. 0510233178 dt. 23.12.2008

Decision: A copy of representation of firm has been forwarded to D/o C&PC on
07.01.2015. Comments awaited from D/o C&PC.

Deferred for three weeks. %/
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ONLINE CASES

|Case No.:31/7/87- Party Name:K.R.T. 'Meet No/Date:43/87- IStatus:
ALC1/2013 POLYMERS, ALC1/2014 iDeferred
128.01.2015 ,
HQ File RLA File Lic.No/Date:3210062205 |Defer i
11:01/87/050/00043/AM 14/ :32/24/040/00001/AM14/ || 1.04.2013 {Date: 11.02.2015 |

Decision:  In response to D/L dated 12.06.2013 issued_by D/o C&PC, the ﬁrm_had‘
submitted its reply, a copy of which was forwarded to D/o C&PC on 09.09.2013,
03.03.2014 and 28.10.2014. Comments awaited from D/o C&PC. |

Case No.:33/46/87- Party Name:UTSAV Meet No/Date:43/87-  iStatus:
ALC1/2013 'POLYMER PRODUCTS  ALC1/2014 Deferred
PVT. LTD. 128.01.2015 g |
HQ File RLA File ILic.No/Date:0310758773 |Defer -
:03/95/040/00652/AM 14/ [22.11.2013 Date:11.02.2015 |

2 :01/87/050/00427/AM 14/
[rDecision: A D/L No. 46011/9/2014-PC.11 dated 12.08.2014 was issued by D/oiJ
IC&PC to firm. This was followed by Reminders from DGFT on 23.09.2014 and|
25.11.2014 (Final Reminder) giving 15 days time for submission of information. Reply

' éawaited from the firm. !

|Case No.:1/10/87- Party Name:BLF 'Meet No/Date:43/87- Status: |

ALC1/2014 POLYMERS PRIVATE ALC1/2014 Deferred |
LIMITED 28.01.2015 ' |

I EHQ File :RLA File [Lic.No/Date:5610003324 | Defer
3 1:01/87/050/00089/AM 15/ 1:56/24/040/00030/AM 14/ 105.12.2013 Date:11.02.2015 |

[ =25
Decision;

In résponse to D/L dated 27.10.2014 issued by D/o C&PC, the firm had |

'submitted its reply, a copy of which was forwarded to D/o C&PC on 27.01.2015.||

. |Comments awaited from D/o C&PC.

Case No.:15/49/87- iParty Name: AERON Meet No/Date:43/87- Status: |

ALC1/2013 ‘COMPOSITE PRIVATE | ALC1/2014 Deferred |
LIMITED 28.01.2015 .

HQ File RLA File Lic.No/Date:0810127815 Defer |
:08/24/040/00439/AM 14/ |08.01.2014 IDate:21.01.2015

}4 [:01/87/050/00467/AM 14/
|

. Decision: A D/L No. 46011/94/2013-PC.II dated 22.08.2014 was issued by D/o| }/
C&PC to firm. This was followed by Reminder from DGFT on 11.11.2014 and‘

12.01.2015 (Final Reminder) giving 15 days time for submission of information. Repl

still awaited from the firm. |
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| ICase No.:24/7/87- 'Party Name:GRAPHITE ~ ‘Meet No/Date:43/87-  Status: |

'ALC1/2014 INDIA LIMITED ALC1/2014 Deferred |

| 28.01.2015

HQFile RLA File Lic.No/Date:0310770961 [Defer |
5 :01/87/050/00043/AM15/  :03/94/040/01026/AM14/  119.02.2014 Date:11.02.2015

Decision: A D/L No. 46011/19/2014-PC.1I dated 09.10.2014 was issued by D/o .
\C&PC to firm. This was followed by Reminder from DGFT on 18.11.2014 giving 15 ?'/
days time for submission of information. Reply awaited from the firm.

{Case No.:18/1/87- ‘Party iMeet No/Date:43/87- IStatus: I
[ALC1/2014 Name:JJ PLASTALLOY  |ALC1/2014 Deferred |
i PVT.LTD,, 28.01.2015 ! I
6 HQ File RLA File Lic.No/Date: 1510021382 |Defer ]
:01/87/050/00537/AM 14/ C1S724/040/00010/AM 14/ 28.02.2014 Date:11.02.2015 | )/
' !Decision: A copy of application has been forwarded to D/o C&PC on 28.03.2014 |

jand 24.11.2014. Comments awaited from D/o C&PC.

fCase No.:32/7/87- [Party Name:EARTHSOUL }Meet No/Date:43/87- Status: !
/ALC1/2014 BIOPRODUCTS. IALC1/2014 Deferred

B 128.01.2015
HQ File RLA File Lic.No/Date:0310773559 |Defer

7 :01/87/050/00051/AM15/  1:03/94/040/01079/AM 14/ [07.03.2014 {Date:11.02.2015

Decision: A D/L No. 46011/49/2014-PC.11 dated 01.07.2014 was issued by D/o | 1/
(C&PC to firm. This was followed by Reminder from DGFT on 24.07.2014 and

18.11.2014 (Final Reminder) giving 15 days time for submission of information. Reply
awaited from firm.

Case No.:39/7/87- Party Name:PARADISE Meet No/Date:43/87- Status:
ALC1/2014 ‘POLYMERS LTD., ALC1/2014 Deferred
! 28.01.2015
{HQ File RLA File Lic.No/Date:0310773869 Defer i
'8 i:01/87/050/00058/AM 15/ :03/95/040/00968/AM 14/ 11.03.2014 Date:11.02.2015 .
Decision: A D/L No. 46011/48/2014-PC.II dated 01.07.2014 was issued by D/o‘

C&PC to firm. This was followed by Reminders from DGFT on 24.07.2014 and|

18.11.2014 (Final Reminder) giving 15 days time for submission of information. Reply‘
lawaited from firm.
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iCase No.:18/2/87- Party Name: VINYL TUBES Meet No/Date:43/87- 'Status:

;ALC]/20]4 PVT.LTD., ALC1/2014 Deferred

‘ i28.01.2015 :

éHQ File ‘RLA File .Lic.No/Date:0510382328 :Defer l
91:01/87/050/00550/AM | 4/ 05/24/040/00470/AM 1 4/ i20.03.2014 Date:11.02.2015 |

Decision: A D/L No. 46011/37/2014-PC.11 dated 11.11.2014 was issued b_y D/o| ;
C&PC to firm. This was followed by Reminder from DGFT on 23.12.2014 giving 15|
\days time for submission of information. Reply awaited from the firm.

ICase No.:8/7/87- Party Name:GLLOBAL Meet No/Date:43/87- Status: |
{ALC1/2014 {DRILLING FLUIDS ALC1/2014 Deferred i
| CHEMICALS LTD, 28.01.2015 |

| HQFile IRLA File 'Llc No/Date:0510383079 Defer

10 1:01/87/050/00027/AM 15/ :05/23/040/00555/AM 14/ ‘28 03.2014 Date:11.02. 20]5 | )/

Decision: A D/L No. 46011/44/2014-PC.II dated 01.07.2014 was issued by D/Oi
|C&PC to firm. This was followed by Reminder from DGFT on 24.07.2014 and |
18.11.2014 (Final Reminder) giving 15 days time for submission of information. |

Reply awaited from firm. |

Case No.:3/22/87- {Party Name:BAYER Meet No/Date:43/87- Status:
ALC1/2014 IMATERIALSCIENCE ALC1/2014 Deferred
PVT.LTD,, 28.01.2015 .
HQFile ~  RLAFile Lic.No/Date:0310781090 Defer .
11:01/87/050/00191/AM15/ 1:03/94/040/00092/AM 15/ 108.05.2014 {Date:11.02.2015

Decision:  In response to D/L dated 17.10.2014 issued by D/o C&PC, the firm hadi
'submitted its reply, a copy of which was forwarded to D/o C&PC on 26.11.2014.
(Comments awaited from D/o C&PC. ‘

Case No.:12/14/87- ‘Party Name:PYE TOOLS  Meet No/Date:43/87- Status:

ALC1/2014 PVT.LIMITED ALC1/2014 Deferred

| 28.01.2015

gHQ File ‘RLA File Lic.No/Date:3010102613 Defer
121:01/87/050/00122/AM15/  :30/24/040/00010/AM 15/ 22.05.2014 iDate:11.02.2015 |

Decision:  In response to D/L dated 29.11.2014 issued by D/o C&PC, the firm had | )/

|auhm11[(,d its reply, a copy of which was forwarded to D/o C&PC on 31.12.2014.
‘Comments awaited from D/o C&PC. |
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{Case No.:15/21/87- Party Name: TRIMURTI ;Meet No/Date:43/87- |Status: Deferred

!'ALC1/2014 POLYCHEM PVT LTD iALC]/2014 [ |

! 128.01.2015

HQ File RLA File ~ Lic.No/Date:0710105189 |Defer |
13 :01/87/050/00168/AM15/  :07/24/040/00083/AM 15/ 19.06.2014 |Date:25.02.2015

Decision: A D/L No. 46011/67/2014-PC.1I dated 09.01.2015 was issued by Do
IC&PC to firm. It was decided by the Committee to issue a Reminder to firm giving |
{15 days time for submission of information.

|Case No.:9/21/87- Party Name:SANKHLA IMeet No/Date:43/87- Status: .
|ALC1/2014 INDUSTRIES, |ALC1/2014 Deferred |
} 128.01.2015 !
}HQ File RLA File [Lic.No/Date:0710105260 'Defer i
14 1:01/87/050/00162/AM15/  :07/24/040/0001 1/AM15/ 120.06.2014 {Date:11.02.2015

Decision:  In response to D/L dated 29.09_.2014, the firm had submitted its repTy, al
copy of which was forwarded to D/o C&PC on 25.11.2014. Comments awaited from |
D/o C&PC. ‘

Case No.:9/30/87- Party Name:INDOFIL Meet No/Date:43/87-  |Status:
ALC1/2014 \INDUSTRIES LTD. ‘ALCI/2014 Deferred
128.01.2015
HQ File RLA File Lic.No/Date:0310786066 Defer O
13 :01/87/050/00231/AM1S/  :03/94/040/00263/AM15/  26.06.2014 Date:11.02.2015 |

Decision:  In response to D/L dated 18.11.2014, the firm had submitted its reply, aJ
copy of which was forwarded to D/o C&PC on 01.01.2015. Comments awaited from‘
D/o C&PC.

Case No.:4/21/87- Party Name:KLJ Meet No/Date:43/87-  Status: |

ALC1/2014 POLYMERS & ALC1/2014 Deferred
\CHEMICALS LTD.. 28.01.2015

HQ File RLA File Lic.No/Date:0510389169 |Defer |

16 :01/87/050/00157/AM15/ :05/23/040/00136/AM 15/  27.06.2014 Date:11.02.2015

jDecision: In response to D/L. dated 29.09.201 4, the firm had submitted its?ply, al
copy of which was forwarded to D/o C&PC on 01.01.2015. Comments awaited from |
ID/o C&PC.

Che e o
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=fo wfera Qo Ruea, amﬁ.é‘lfg.
Dr. LALIT B, SINGHAL, |
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Tiforen wa aenit ! FIn
Ministry of Commercs & i !



iCase No.:19/22/87- Party Name:NEELAM §Meet No/Date:43/87- iStatus:

ALC1/2014 RUBBERS, |ALC1/2014 iDeferred |

‘ 128.01.2015

'HQ File RLA File 5Lic.N0/Date:27.—1107()(5362"5 Defer R |
17 1:01/87/050/00207/AM 15/ :23/24/040/00002/AM 15/  104.07.2014 {Date:11.02.2015

Decision: A D/L No. 7/247/2014-TSW dated 09.10.2014 was issued by DIPP to‘ J(
firm. This was followed by Reminder from DGFT on 18.11.2014 and 12.01.2015
((Final Reminder) giving 15 days time for submission of information. Reply awaited
from the firm. [

[Case No.:1/17/87- Party Name:KARUR Meet No/Date:43/87- ?Status_: |
ALC1/2014 IK.C.P.PACKKAGINGS {ALC1/2014 Deferred |
‘LIMTED, i28.01.2015 1 i

|'HQ File RLA File Lic.No/Date:3210077036 Deler |
|18 1:01/87/050/00143/AM15/ 1:32/24/040/00008/AM 15/ |09.07.2014 [Date:11.02.2015 |

Decision:  In response to D/L dated 26.09.20]4, the firm had submiftgd.itszply,_z
ccopy of which was forwarded to D/o C&PC on 16.12.2014. Comments awaited from‘
| |D/o C&PC. |

ICase No.:8/21/87- iParty Name:WELBROS ~ |Meet No/Date:43/87-  |Status: Deferred
'ALC1/2014 'FOAM INDUSTRIES ALC1/2014 |
k 28.01.2015
- [HQ File RLA File Lic.No/Date:0510389662 [Defer |
191:01/87/050/00161/AM 15/ :05/24/040/00163/AM15/  11.07.2014 Date:25.02.2015 |

fDécision: A D/L No. 46011/78/2014-PC.11 dated 21.01.2015 was issued by D/ol
'C&PC to firm. It was decided by the Committee to issue a Reminder to firm giving |
|15 days time for submission of information. il

[Case No.:1/18/87- \Party Name:SPECIALITY |Meet No/Date:43/87- Status:
ALC1/2014 POLYMERS PVT.LTD,,  ALCI/2014 Deferred |
'NO.I, NAVARANG 28.01.2015 -
20 [HQ File RLA File Lic.No/Date:0310786846 |Defer |
:01/87/050/00144/AM15/  :03/95/040/00156/AM15/  |15.07.2014 'Date:11.02.2015

Decision: A copy of applicaﬁon has been forwarded to D/o C&PC on 23.(_)_9.201“4,
iand 24.10.2014. Comments awaited from D/o C&PC., |

N

Slo @ifera Ao Rierer, arref B o,
Dr. LALIT B, SINGHAL, 1.T.s

BOR AEIASE faver anure
Additional Director @neral of Foreign Trade
?nﬁ}r‘}"l g 9Enn o i1 ¥ ..|J'=.'.}]'
Ministry of Commerce & "




21 |has informed that the advance authorization was issued to firm on repeat basis
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Case No.:2/35/87- Party Name:PODDAR Meet No/Date:43/87-  [Status: |
ALC1/2014 MERCANTILE PVT.LTD., |ALCI/2014 ‘Withdrawn

| 128.01.2015 |

HQ File RLA File Lic.No/Date:0210204539

:01/87/050/00309/AM 15/ :02/24/040/00072/AM15/  |18.07.2014 |
Decision:  RLA, Kolkata vide letter No. 02/24/040/00072/AM15 dated 26.12.2014

((Adhoc Norms) in terms of Para 4.7.1 of HBP Vol. I vide decision taken by NC in its|

‘Meeting No. 51/87-ALC1/2013, dated 20.03.2014 (Case No. 3/30/87-ALC1/2013). )(
| In view of above RLA’s letter, the Committee decided to withdraw the
J'case‘
Case No.:1/32/87- Party  [Meet No/Date:43/87- :St':\tus-:
| JALC1/2014 iName:INTERNATIONAL (ALC1/2014 Deferred
i | |CONVEYORS LIMITED  [28.01.2015
HQ File IRLA File Lic.No/Date:0310787375 |Defer
22 :01/87/050/00277/AM15/  |:03/94/040/00320/AM15/  28.07.2014 Date:04.02.2015 | %,
Decision: A D/L No. 46011/115/2005-PC.II dated 11.11.2014 was issued by D/o|
(C&PC to firm. This was followed by Reminder from DGFT on 09.01.2015 giving 15

|days time for submission of information. Reply awaited from the firm.

| [Case No.:1/40/87- Party Name:ALEXIA Meet No/Date:43/87-  [Status: Deferred

| IALC1/2014 PANELS /ALC1/2014 |

o 128.01.2015 '
HQFile RLA File |Lic.No/Date:6110001228 [Defer

123 :01/87/050/00341/AM15/  :61/24/040/00029/AM 15/ (31.07.2014 Date:25.02.2015 | (
Decision: A D/L No. 46011/6/2015-PC.11 dated 21.01.2015 was issued by D/o|

C&PC to firm. It was decided by the Committee to issue a Reminder to firm giving |
15 days time for submission of information. l

<N
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s B8 sm?&ml_ 1LT.S
Dr. LALIT B, , 1L.T.S.
faser

Additional Director General ot Foreign Trade
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Case No.:1/35/87-

Party Name:SHREE

Meet No/Date:43/87-  [Status: Deferred |

ALC1/2014 TIRUPATI BALAJEE  |ALC1/2014 !
AGRO TRADING 28.01.2015
CO.P.LTD., ! |
24 HQ File RLA File Lic.No/Date:5610004374 | Defer

1:01/87/050/00308/AM 15/

Decision:

56/24/040/00024/ AM 15/

A DL No. 46011/76/2014-PC.11 dated 09.01.2015 was issued by D/o|
C&PC to firm. It was decided by the Committee to issue a Reminder to firm giving |

14.08.2014 Date:25.02.2015 |

.

I5 days time for submission of information. |

|Case No.:11/32/87-

iParty Name:EXPANDED

Meet No/Date:43/87- ISlaIus: Defe_rred !

IALC1/2014 'POLYMER SYSTEMS ALC1/2014

; iPVT.LTD 28.01.2015 |
25 HQ File ‘RLA File Lic.No/Date:0310788246 Defer
- :01/87/050/00287/AM15/  +:03/94/040/00472/AM15/  |21.08.2014 Date:11.02.2015

Decision:

ICase No.:12/32/87-

A copy of application has been forwarded to D/o C&PC on 11.11.2014.
Comments awaited from D/o C&PC. '

Party Name:EXPANDED

R

Meet No/Date:43/87- IStille! DeErred_
|

IALC1/2014 POLYMER SYSTEMS |ALC1/2014
IPVT. LTD 128.01.2015 |
26 (HQ File RLA File Lic.No/Date:0310788247 |[Defer | "4
f:01/87/050/00288/AM15/ [03/94/040/00473/AM 15/ {21.08.2014 [Date:l 1.02.2015 |
Decision: A copy of application has been forwarded to D/o C&PC on 11.1 1.2014.[
| |Comments awaited from D/o C&PC.
;IC;;se No.:5/36/87- Party Name:GAJRAJ IIMeet No/Date:43/87- Status: D_eferra.:
ALC1/2014 AGENCIES PRIVATE ALC1/2014 i ‘
LIMITED 28.01.2015 [
[27 [HQ File RLA File Lic.No/Date:0210204908 |Defer ‘
[01/87/050/00314/AMIS/  :02/24/040/00103/AM 15/ |02.09.2014 [Date:11.02.2015 | }/

Decision:

A copy of application has been forwarded to D/o C&PC on 05.12.20 ]4_l
‘Comments awaited from D/o C&PC, |

(el dm
Ferer, A TH.

o oIfeld o
s T g: SINGHAL, .T.S
arqr HETfAasTh f€1uf-‘;rpagr:t]1;~ew]de
Iti s aneral of Forei ade
Additional DirgctoL_IGlcln?R_m e TR
' sovernment of India
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Case No.:3/30/87- {Party Name:MARUTI ;M'éet No/Date:43/87- Status: Deferred
ALC1/2014 ' TECHNO RUBBER [ALC1/2014
IPVT.LTD. 128.01.2015 |
[HQ File RLA File iLic.No/Date:0510390989 Defer
28 :01/87/050/00225/AM15/  :05/24/040/00259/AM15/  [04.09.2014 Date:25.02.2015

| Decision: A D/L No. 46011/2/2015-PC.1I dated 15.01.2015 was issued by D/o %/
C&PC to firm. It was decided by the Committee to issue a Reminder to firm giving|
15 days time for submission of information. |

Case N0.:29/30/87- Party Name:SAMPARK ~ |Meet No/Date:43/87-  [Status: Deferred |
ALC12014 INDUSTRIES LTD ALC1/2014 |

| 28.01.2015
; - 1
gHQ File RLA File {Lic.No/Date:0510391051 |Defer i
29 1:01/87/050/00251/AM15/  :05/24/040/00266/AM1S/  09.09.2014 Date:11.02.2015 |

| [Decision: A D/L No. 46011/68/2014-PC.II dated 12.12.2014 was issued by D/oi }/
|C&PC to firm. This was followed by Reminder from DGFT on 09.01.2015 giving 15
\days time for submission of information. Reply awaited from the firm. |

B. SINGHAL, I.T.S
_— ;T%LJT;F}F?WF fader amar
Additional Director General of Fareign Tr 1'1&‘
arfersa L] ST AT I, HITEr -'i-‘.' rI
Ministry of Commerce & ndusty v rument of India

G fEeil ot
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iCase No.:17/32/87- Party Name:JAIN Meet No/Date:43/87- [Status:
|IALC1/2014 ARRIGATION SYSTEMS IALC1/2014 |Approved
f LTD. i28.01.2015 i

HQ File RLA File Lic.No/Date:0310788923 |
:01/87/050/00293/AM 15/ :03/94/040/00548/AM 15/ 109.09.2014

Decision:  As per the written comments furnished by the D/o C&PC vide their OM
No. 46011/24/2008 PC-Il dated 01.01.2015, the Committee approved following
ladhoc norms:

EXPORTITEM | QTY | IMPORT ITEM QTY
1. PVC Fittings lkg | 1. PVC Resin 0.9684 kg

2. Tin Stabilizer/Master Batch 0.0212 kg
3. Flow Promoter (Kane Ace | 0.0193 kg

’ PA-30)
4. Calcium Stearate 0.0155 kg
5. Lubricant (Wax / Sasolwax) | 050—29@
6. Titanium Dioxide 0.0028kg
7. Colour Master Batc_h _ I_0-0006kg
8. Filler (Calcium Carbonate) 0.0193kg

'|2.  HDPE Pipes, HDPE/| 1 kg
' |Coils, HDPE  Quick
| |Coupling Pipes, HDPE
! Duct Rolls, Gas Pipe,
HDPE Corrugated Pipe 2. Colour Master Batch 0.0400kg
& HDPE Fittings

RLA may take consequentlal action as per Policy / Procedures.

. HDPE Resin 1.003 kg

—_—

(R g

g g ALE-

T.S.
glo FA@ @ smGHAL' :
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Case No.:6/36/87-
ALC1/2014

HQ File
:01/87/050/00315/AM15/

Decision:  As per the written comments furnished by the D/o C&PC vide their OM |
No. 46011/12(A)/2012 PC-II dated 06.01.2015, the Committee approved following|

ladhoc norms:

Party Name:GEM !Meet No/Date:43/87- |Status:
POLYTECH |ALC1/2014 /Approved
INDUSTRIES PVT.LTD. |28.01.2015

iRLA File LLic.No/Date:0210204965

1:02/24/040/00120/AM 15/ !1 1.09.2014

EXPORT ITEM QTY IMPORT ITEM | QTY
1. Silane Grafted Polyethylene| 1 kg | 1. LLDPE Granules 1.0061 kg
21| |Compound / Sioplas Compound
311 | FOMP P g 2. Anti Oxidant 0.0010 kg
| 3 Vinyl Trimethoxy Silane | 0.0012 kg
| 4. Peroxide 0.0007 kg
2. Catalyst Master Batch 1kg [ 1. LLDPE Granules 0.9968 kg __
2. Anti Oxidant 0.0115kg | | X(
3. Di-Butyl Tin Dilaurate | 0.0115 kg
' |RLA may take consequential action as per Policy / Procedures.
|
|Case No.:19/36/87- Party Name:BALAIJI [Meet No/Date:43/87- Status: Deferred
iALC1/2014 /AMINES LIMITED |ALC1/2014
| [28.01.2015 |
37 HQ File RLA File Lic.No/Date:3110064876 [Defer
| §:01/87/050/00328/AM]5/ 1:31/83/040/00102/AM15/  [11.09.2014 |Date:11.02.2015 )
Decision: A copy of application has been forwarded to D/o C&PC on 05.12.2014. | °
iIComments awaited from D/o C&PC. 1
\Case No.:2/36/87- ‘Party Name:GAJRAJ iMeeF\lo/Date:43/87- e |éE|tus: Deferred |
| ALC1/2014 {AGENCIES PRIVATE |ALC1/2014 '
| 'LIMITED 28.01.2015 |
33 [HQ File RLA File o Lic.No/Date:0210204984 | Defer 1
|:01/87/050/00311/AM15/ :02/24/040/00015/AM15/  [16.09.2014 [Date:11.02.2015 ‘

{Dec_ial: A cdpy of application has been forwarded to D/o C&PC on 05.12.2014. |
iComments awaited from D/o C&PC. |

G-

Sfo wifera Qo fHue, anddivs
Dr. LALIT B. SINGHAL, 1.T.s
IR HEIaeh faae @R
Additional Director General of Foreign Trade
aiforen wa ST A leld, HIFH HTETY
Ministry of Commerce & Induslry. Government of india
72 fawef/New Delhi
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Case No.:3/36/87- iParty Name:GAJRAJ ?Meet No/Date:43/87- Status: Deferred |
ALC1/2014 AGENCIES PRIVATE IALC1/2014 |
LIMITED 28.01.2015 i

4 HQ File RLA File Lic.No/Date:0210204985 Defer | ‘\/
:01/87/050/00312/AM15/  :02/24/040/00070/AM15/  16.09.2014 Date:11.02.2015 |

Decision: A copy of application has been forwarded to D/o C&PC on 05.12.20 IZ|
|Comments awaited from D/o C&PC. |

Case No.:4/36/87- Party Name:GAJRAJ fMeet No/Date:43/87- ".EStHfl.IS:_ Deferred II
ALC1/2014 AGENCIES PRIVATE ALC1/2014 | |
, LLIMITED 128.01.2015 ’
'35 |HQ File [RLA File Lic.No/Date:0210204986 [Defer ’\/
| [:01/87/050/00313/AM15/  |:02/24/040/00086/AM15/ 116.09.2014 Date:11.02.2015

|El)ecisi0n: A copy of application has been forwarded to D/o C&PC on 05_.]2.2014.!
‘Comments awaited from D/o C&PC. ‘

|Case No.:7/36/87- Party Name:TECHNO ~ |Meet No/Date:43/87-  |Status:

IALC1/2014 WAXCHEM PVT.LTD., ALC1/2014 'Approved
. 28.01.2015 | |

IHQ File RLA File |Lic.No/Date:0210204982 | |
| :01/87/050/00316/AM1S/  :02/24/040/00126/AM 15/ 116.09.2014 | |

Decision:  As per the written comments furnished by the D/o C&PC vide their OM
No. 46011/45/2014 PC-11 dated 09.01.2015, the Committee approved following

!adhoc norms: [

36
~ EXPORT ITEM QTY|  IMPORT ITEM . Qry
Resorcinol Formaldehyde| 1 kg | 1. Resorcinol 0.980 kg
| .
R
i 2. Para-Formaldehyde 0.180kg ||
' |RLA may take consequential action as per Policy / Procedures. ‘

ard 1 TE
afere BoflGHAL, 1 7s




|Case No.:20/36/87-
ALCL/2014

137 [HQ File
|:01/87/050/00329/AM 15/

[Decision:

21

Party Name:BALAII
AMINES LIMITED

RLA File
(31/83/040/00117/AM15/

lComments awaited from D/o C&PC.

Case No.:21/36/87-
[ALC1/2014

.I38 HQ File
:01/87/050/00330/AM 15/

(Decision:

Party Name:DSM INDIA
PVT. LTD

RLA File
:31/83/040/00139/AM 15/

A copy of application has been forwarded to D/o C&PC

Comments awaited from D/o C&PC.

Case No.:23/36/87-
|ALC1/2014

HQ File
39 1:01/87/050/00332/AM 15/
|

Decision:

[Party Name:GRASIM
;[NDUSTR]ES LTD.,
|

{RLA File

1:34/24/040/00154/AM 15/

15 days time for submission of information.

ICase No.:22/36/87-
ALC1/2014

40 HQ File
:01/87/050/00331/AM15/

Decision;

IComments awaited from D/o C&PC.

Party Name:DSM INDIA
PVT.LTD

RLA File
:31/83/040/00141/AM 15/

Meet No/Date:43/87-
IALC1/2014

28.01.2015
Lic.No/Date:3110064888 |Defer
116.09.2014 Date:11.02.2015

IMeet No/Date:43/87-

[ALC1/2014

128.01.2015 |
Lic.No/Date:3110064912 |Defer
122.09.2014 \Date:11.02.2015

I'Meet No/Date:43/87-
|ALC1/2014 |
[28.01.2015 '

[Lic.No/Date:3410040571 [Defer
123.09.2014 |Date:25.02.2015

A copy of application has been forwarded to D/o C&PC on 05.12.2014.

I!tr'tatus: Beferr;d

| A D/L No. 46011/80/2014-PC.1II dated 09.01.2015 was issued by D/o
(C&PC to firm. It was decided by the Committee to issue a Reminder to firm giving

Status: Deferred

i

|Status: Deferred ‘

¥

on 05.12.2014.‘

B

Meet No/Date:43/87-  [Status: Deferred |
ALCI/2014 !

28.01.2015

[Lic.No/Date:3110064924 |Defer o
125.09.2014 Date:11.02.2015

CC“PoJL—p

gfo wifera f&o iAL, I.LT.S
Dr. LALIT B, SINGHAL, 1.7
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A copy of application has been forwarded to D/o C&PC on 05.12.2014.
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[Case No.,:28/32/87- Party Name: SHAKUN Meet No/Date:43/87- [Status: Deferred
ALC1/2014 POLYMERS LIMITED,  |ALC1/2014 |
28.01.2015 |
41 HQ File RLA File |Lic.No/Date:3410040583 Defer i _
:01/87/050/00304/AM15/  :34/24/040/00166/AM15/  129.09.2014 |Date:11.02.2015 |
Decision: A copy of application has been forwarded to D/o C&PC on 11.11.2014.
IComments awaited from D/o C&PC.

Case No.:45/30/87- Party Name:METRO Meet No/Date:43/87- Status:
ALC1/2014 VALVES, (PROP: C.T. |ALC1/2014 Approved

| BALAMURUGAN) [28.01.2015 :’

ITIQ File RLA File LLic.No/Date:3210077265 | f

:01/87/050/00267/AM 15/ :32/24/040/00015/AM15/ |01.10.2014

Decision: As per the written comments furnished by the D/o C&PC vide their OM
. [No. 46011/81/2014 PC-Il dated 01.01.2015, the Committeec approved following|
!adhoc norms: '

42 | EXPORT ITEM QTY IMPORT ITEM QTY ,

MV Micro Round Container| 1 Set | Relevant  Polypropylene | 1.05 kg/kg | | )(
250 ml with LID Resin / Granules | content in | |
(RJ470MO) the export
product

RLA ma_y_take consequential action as per Policy / Procedures.

| [Case No.:3/43/87- Party Name:R.R.KABEL  |Meet No/Date:43/87-  |Status: i
ALC1/2014 LIMITED, ALCI1/2014 Deferred |
28.01.2015 - |
43 [HQ File RLA File |Lic.No/Date:0310789963 [Defer
:01/87/050/00395/AM 15/ :03/95/040/00808/AM14/  107.10.2014 Date: 18.02.2015 | }r

. Decision: A copy of application has been forwarded to D/o C&PC on 27.01.2015,
| |Comments awaited from D/o C&PC.,
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ered,
=fo Eﬂfhﬂ fao c‘_:‘FF[-\l,] HAL,
LALIT B, e a‘nﬂﬁ'
i T t’ﬁ""ﬂ](—ﬁ ] Sf Foreign Trade
: & TDHE(-‘U" Geneg a7l € e L b
Adf%llogana et HAT 7L ernment of Inda
il ¥ &“i gy Coved

{0’z
Miristry of t,nmn:.‘l__ el [ N s Delnd



|Case No.:2/30/87-
ALC1/2014

\44 HQ File
1:01/87/050/00224/AM | 5/

23

Party Name:DSM INDIA y‘Meet No/Date:43/87-

PVT.LTD

‘RLA File
:31/83/040/0014

IALC1/2014
128.01.2015

Status: Deferred

Lic.No/Date:3110064954 Defer

2/AMI1S5/  108.10.2014

Date:11.02.2015

Decision: A copy of application has been forwarded to D/o C&PC on 05.12.2014. |
Comments awaited from D/o C&PC.

‘adhoc norms:

Case No.:24/32/87- Party Name:PALMETTO Meet No/Date:43/87-
ALC1/2014 IINDUSTRIES (INDIA)  |[ALCI1/2014

PVT. LIMITED, 28.01.2015
HQ File RLA File ‘LIC No/Date:04101 59538

:01/87/050/00300/AM15/  :04/24/040/00165/AM15/ 108.10.2014

| |Decislon: As per the written comments furnished by the D/o C&PC vide their OM
No. 46011/84/2012 PC-Il1 dated 01.01.2015, the Committee approved following

Status: Appro;/e_d -I

145 | EXPORT ITEM QTY IMPORT ITEM QTY
PP Woven  Sacks| 1kg | 1. PP Woven Fabric 0.7770 kg
laminated  with BOPP
| ‘ Sl 2. LDPE Granules 0.0210kg | | )(,
- |
3 Polypropylene Granules 0.0420 kg |
| | 4. BOPP Film 0.2100 kg
| [RLA may take consequentlal action as per Policy / Procedures.
|
;' ICase No.:6/31/87- Party 'I(/igértiﬁb/Dat-é:43/87- 'St_i;lflls-:- 15eferréd'
| ‘ALC1/20]4 iName:JJ.PLASTALLOY  |ALC1/2014 :
| PVT. LTD., 128.01.2015 ;
46 [HQ File RLA File Lic.No/Date: 1510022028 | Defer
| 1:01/87/050/00275/AM 15/ :15/24/040/00012/AM15/  109.10.2014 [Date:11.02.2015 | ’}/

‘Comments awaited from D/o C&PC.

Al d

Decision: A copy of application has been forwarded to D/o C&PC on 18.11.2014.
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|Case No.:23/32/87- Party Name:SRF LIMITED |Meet No/Date:43/87- @Smtus: Deferred
|ALC1/2014 [ALC1/2014

28.01.2015 |

47 {HQ File RLA File Lic.No/Date:0410159570 |Defer ‘

| :01/87/050/00299/AM15/  :04/24/040/00114/AM15/  |13.10.2014 IDate'l 1.02.2015 |

iDec1S|on: A copy of application has been forwarded to D/o C&PC on 11.11.2014. |
{Comments awaited from D/o C&PC.

|Case No.:8/36/87- Party Name:ESTER [Meet No/Date:43/87- |Status: Defer:di
ALC1/2014 iINDUSTRIES LTD ALC1/2014
28.01.2015 i
HQ File RI.A File ILic.No/Date:OS]O}‘)l 593 IDefer |
48 1:01/87/050/00317/AM15/  :05/23/040/00245/AM 15/ 15.10.2014 IDate:25.02.2015 ?,
Decision: A D/L No. 46011/92/2014-PC.II dated 09.01.2015 was issued by D/o |

C&PC to firm. It was decided by the Committee to issue a Reminder to firm giving
| 15 days time for submission of information.

iCase No.:24/36/87- iParty Name:GRASIM iMeet No/Date:43/87- |Status: Deferred
ALC1/2014 INDUSTRIES LTD., |ALC]/20]4
{ 28.01.2015 _

 |HQFile RLA File ILic.No/Date:3410040622 | Defer N

49 1:01/87/050/00333/AM15/  :34/24/040/00176/AM15/ 117.10.2014 |Date:25.02.2015 9/

Decision: A D/L No. 46011/80/2014-PC.II dated 09.01.2015 was issued by D/o
|IC&PC to firm. It was decided by the Committee to issue a Reminder to firm glvmg
15 days time for submission of information.

[Case No.:9/36/87- Party [Meet No/Date:43/87- Status: Deferred |
|ALC1/2014 Name:COLORPLAST ALC1/2014 ‘
i iSYSTEMS PVT LTD 128.01.2015 | |
50 |HQ File RLA File |Lic.No/Date:0510391658 Defer '
1:01/87/050/00318/AM 15/ :05/23/040/00318/AM15/  |20.10.2014 Date:11.02.2015

Comments awaited from D/o C&PC.

fDecision: A copy of appllcatlon has been forwarded to D/o C&PC on 05.12.2014, ‘
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Case No.:13/36/87- Party Name:MACRO i.Meet No/Date:43/87- &rStatIE: Deferre_d|
ALC1/2014 'POLYMERS P. LTD. |ALC1/2OI4 ' |
128.01.2015 ! |
51 HQ File : RLA File : |Llc No/Date:0810133644 |Defer V
-01/87/050/00322/AM 15/ :08/24/040/00271/AM15/  {20.10.2014 |Date:11.02.2015

Decision: A copy of application has been forwarded to D/o C&PC on 05.12.2014.|
'Comments awaited from D/o C&PC.

Case No.:1/36/87- Party Name:QREX FLEX  Meet No/Date:43/87-  [Status: Deferred
ALC1/2014 PRIVATE LIMITED ALC1/2014
‘ 28.01.2015 ,
i HQ File %RLA File Lic.No/Date:5210041273 \Defer
52 :01/87/050/00310/AM15/  1:52/24/040/00038/AM15/  21.10.2014 IDate:25.02.2015 |

' Dec1510n A D/L No. 46011/97/2014-PC.I1 dated 09.01.2015 was issued by D/o
IC&PC to firm. It was decided by the Committee to issue a Reminder to firm giving|
|15 days time for submission of information.

[Case No.:12/36/87- Party Name:MACRO Meet No/Date:43/87- Status: Deferrgd.‘

(ALC1/2014 POLYMERS P. LTD. ALC1/2014

f 28.01.2015

3 |HQ File RLA File Lic.No/Date:0810133661 [Defer 5/
:01/87/050/00321/AMI15/  :08/24/040/00267/AM15/  21.10.2014 \Date:11.02.2015

!Decision: A copy of application has been forwarded to D/o C&PC on 05.12. 2014, |
IComments awaited from D/o C&PC. .

|Case No.:14/36/87- Party Name:MACRO Meet No/Date:43/87- \Status: Deferred
ALC1/2014 POLYMERS P. LTD. ALCI/2014 ' :
28.01.2015 . [
|54 IHQ File ?RLA File Lic.No/Date:0810133660 |Defer R ;
| | 01/87/050/00323/AM 15/ 1:08/24/040/00278/AM15/  |21.10.2014 |Date 11.02.2015 |

' |Dec1s10n A copy of application has been forwarded to D/o C&PC on 05.12.2014. i
| \Comments awaited from D/o C&PC. —
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[Case No.:15/36/87- Party Name:MACRO |Meet No/Date:43/87- |Status: Deferred |
ALC1/2014 POLYMERS P. LTD. ALC1/2014 I

28.01.2015 I
[HQ File RLA File ~ |LicNo/Date:0810133659 [Defer
:01/87/050/00324/AM 15/ :08/24/040/00286/AM15/  |21.10.2014 Date:11.02.2015
Decision: A copy of application has been forwarded to D/o C&PC on 05.12.2014.

Comments awaited from D/o C&PC.

Case No.:26/36/87- Party Name:ROECHLING |M_eet No/Date:43/87- Status: Ap_p_roved_.-l
ALC1/2014 ENGG. PLASTICS |ALC1/2014

(INDIA) PVT. LTD. |28.01.2015
HQ File RLA File y Lic.No/Date:3410040630 |

:01/87/050/00335/AM15 :34/24/040/00190/AM15/ 121.10.2014

I

\Decision: As per the written comments furnished by the D/o C&PC vide their OM
No. 46011/27/2014 PC-1I dated 01.01.2015, the Committee approved following
adhoc norms:

N EXPORT ITEM | QTY IMPORT ITEM QTY
[|1. Polystone M Pressed| 1kg | 1. UHMWPE Powder | 1.10 kg
_' Sheet made of UHMWPE (GUR 4150)

Powder, Planed on both
sides, size 3000 X 1250 mm,

|. Thickness 15mm-60mm,

. {Colour Natural |

2. Polystone M Pressed| 1kg | 1. UHMWPE Powder| [.10 kg

| |Sheet made of UHMWPE (GUR 4150) |

Powder, Planed on both .
2. Colour Pigment - ‘

sides, size 3000 X 1250 mm, 0.0034 k
Thickness 15mm-30mm, BRUFABLEND Green E s ‘
| |Colour Green ) 2 80 306 |
3. Polystone M Pressed| 1kg [1. UHMWPE Powder| 1.10 kg }
Sheet made of UHMWPE (GUR 4150)
Powder, Planed on both 0.0034 kg | ‘
sides, size 3000 X 1250 mm, 2. Colour Pigment-Lamp |
Thickness 15mm-60mm, Pigment Black 101
' [Colour Black N f
| &LA may take consequential action as per Policy / Procedures. [
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|Case No.:10/36/87- Party Name:VINYL gMeet Nd/Date:43/87- o [Status: Deferred ‘

ALC1/2014 TUBES PVT.LTD,, iALCI/2014 ;

f 128.01.2015 | ‘

{HQ File RLA File ILic.No/Date:0510391723 [Defer
571:01/87/050/00319/AM 15/ :05/24/040/00272/AM15/ 22.10.2014 Date:25.02.2015

|:Decisi0n: A D/L No. 46011

/37/2014-PC.11 dated 09.01.2015 was issued by D/o

C&PC to firm. It was decided by the Committee to issue a Reminder to firm giving‘

I5 days time for submission of information. |

 |case No.:11/36/87- ‘Party N
ALC1/2014 LTD.

HQ File RLA Fi

[:01/87/050/00320/AM |5/

| norms:

ame:SPERRY PLAST |Meet No/Date:43/87- Status:
|ALC1/2014 Approved
28.01.2015 [

le Lic.No/Date:0510391708 |

:05/24/040/00282/AM 15/ 122.10.2014

Decision:  As per the written comments furnished by the D/o C&PC vi(-j-e_:_tha(_)l\/l_‘
' iNo. 46011/7/2011 PC-II dated 12.01.2015, the Committee approved following adhoc

| EXPORTITEM | QTY

[ IMPORT ITEM QTY

TPR / Thermoplastic| | kg
Compound / TPE

bproerrevejion

RLA may take consequentia

[ I. SBS Copolymer / Styrene | 0.5330 kg
Butadiene Styrene Copolymer (LG
4118, LG 411N, 501 S, Calprene-
411, 540, 501, Taipol SEBS-6151,
6150, 4202, 3201 Globalprene
3546, 3411, 1487, 1485, 1484,
‘ KTR-401P, Kibiton TPE PB 5300,
5301, 5302, JSR RB-830, 840,

| Enprene 611, 655, 684, 685,

|-- 687,701) . - |

|2. K-Resin, Styrene Butadiene | 0.4739 kg | |
| Co-polymer (KR99HG, KRO3,
| KROS, XK-43, XK-40, |

‘ KRDEV027D, KIBITON Q RESIN
PB-5903, PB-5925)

I action as per Policy / Procedures. N
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iCase No.:1/33/87-
ALC1/2014

'HQ File
1:01/87/050/00306/AM 15/
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‘Party Name:BLS
'POLYMERS LTD.

RLA File
:05/23/040/00307/AM15/

IMeet No/Date:43/87-  |Status:
{ALC1/2014 Approved
128.01.2015 | |
|Lic.No/Date:0510391807 | i
129.10.2014 |

?Decision: As ﬁer the written comments furnished by the D/o C&PC vide their OM No. |
146011/99/2006 PC-I1 dated 01.01.2015, the Committee approved following adhoc norms:

|
: 5.

EXPORT ITEM QTY IMPORT ITEM QTY

|1, LT-XLPE Compound | 1kg | I. LDPE/LLDPE Granules 1.015 kg

2. Vinyl Trimethoxy Silane 0.012 kg

3. Dicumyl Peroxide 0.001 kg

4. Anti Oxidant 0.002 kg

2. HT-XLPE Compound | 1 kg | 1. LDPE/LLDPE Granules 1.015 kg

2. Vinyl Trimethoxy Silane 0.012 kg

3. Dicumyl Peroxide ) 0.001 kg

| 4. Anti Oxidant : 0.002 kg
3.  Semi Conductﬁg " Il—<g 1. LLDPE Granules 0.109 k_g_

Compound ~ (Containing 2. Ethylene Vinyl Acetate (EVA) Granules | 0.587 kg

[ |57+ 1% EVA, 32 + 1% =

| | Carbon Black and 3. Carbon Black 0.332 kg

10.5 + 1% LLDPE) 4. Anti Oxidant 0.002 kg

4. Cable Filling| tkg | 1. Residue / Slack Wax 0.721 kg

Compound 2. Paraffin Oil 0.206 kg

3. LDPE/ LLDPE Granules 0.082 kg

4. Anti Oxidant 0.0210 kg

MDPE Compound 1 kg | 1. HDPE Granules 0.7750 kg

2. LDPE/ LLDPE Granules | 0.2060 kg

3. _Et_hylene Vinyl Acetate (EVA) Granules | 0.0390 kg

4. Anti Oxidant | 0.0080 kg

' |6. HDPE Compound I kg | 1. HDPE Granules 0.8240 kg

| 2. LDPE/LLDPE Granules 0.1760 kg

3. Carbon Black 0.0258 kg

4. Anti Oxidant 0.0042 kg

| 7. PVC Compound —| 1kg | 1. PVC Resins 0.730 kg

 |Cable Grade 2. Plasticizer (DOP / DINP) 0.232 kg

3. Epoxisized Soyabean Oil 0.0310 kg

i 4. PVC Stabilizer 0.0210 kg

)

RLA may take consequential action as per Policy / Procedul.‘;s.
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Case No.:16/36/87- iParty

1:01/87/050/00325/AM 15/
Decision:
( omments awaited from D/o C&PC.

Case No.:4/43/87-
ALC1/2014

Party Name:SANGIR

IRLA File
:01/87/050/00396/AM 15/

Decision:
[Comments awaited from D/o C&PC.

(ase No.:1/43/87-
IALC1/2014

RLA File
1:01/87/050/00393/AM15/

IDecision:
IComments awaited from D/o C&PC.

[:15/24/040/00015/AM15/
A copy of appllcatlon has been forwarded to D/o C&PC on 05.12.2014.

PLASTICS PVT. LTD.

:03/95/040/01000/AM 14/
A copy of application has been forwarded to D/o C&PC on 27.01.2015. |

Party Name:SRF LIMITED |Meet No/Date:43/87-

:04/24/040/00045/AM 15/ |Date:18.02.2015 X(
A copy of application has been forwarded to D/o C&PC on 27.01.2015.

Meet No/Date:43/87- Status:
‘ALC1/2014 Deferred
i28.01.2015

* Lic.No/Date: 1510022032 | Defer

29.10.2014 'Date'11022015 Y
|
Meet No/Date:43/87-  [Status:
[ALC1/2014 |Deferred
[28.01.2015
lLic.No/Date:03]0790828 Defer ‘
|07.11.2014 Date:18.02.2015

Status: |
ALC1/2014 Deferred !
28.01.2015
Lic.No/Date:0410159853 [Defer

108.12.2014

| [Case No.:2/43/87- Party Name:SRF LIMITED |Meet No/Date:43/87-  [Status: |
ALC1Zu ALC1/2014 Deferred |
| 128.01.2015 |
HQFile RLA File Lic.No/Date:0410159886 [Defer
:01/87/050/00394/AM1S/  :04/24/040/00222/AM1S/ 12122014 Date:18.02.2015

Decnsnon
Comments awaited from D/o C&PC.

A copy of appllcatlon has been forwarded to D/o C&PC on 27.01.2015. |

v

I

Meeting ended with thanks to Chair and all participants.
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